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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL :; HYDERABAD JENCH

AT HYDERABAD

0.A.No, 1503/96 Date of Order :

BETWEEN ;

J.Shantiswarup .« Applicant,

AL

1, The Union of India,
Rep. by .the Reputy Secretary
to Govt. of India, Ministry of
Information and Broadcasting,
New Delhi,

2. The Director General,
Directorate General,
Govt, of India, Doordarshan,
Mandi House, Wew Delhi,

3, The hirector (BA),
Ministry of Information & Broad-
casting, Govt. of India,
New Delhi,

4, The Director,
Doordarshan Kendra, Govt, of India,
Ramanthapur, Hyderabad,

21.9,98

5, Smt, Scbana Ravi .. Respondents,

Counsel for the Applicant .o RE.V.VenkateswaraRao

Counsel for the Respondents oo MC,V,.BY

mn. T4

QORAM H
HON 'B1E SHRI R REI GARAJAN : MEMBER (ADMY,)

HOW'BIE SHRI B,S, JAT PARAMESHWAR : MEMBER (JUDL.)

M v m— -

X As per Hon'ble Shri R.Rangarajan, Menber (Admy

Mr,V.Venkateswara Rao, learned counsel for th

and Mr,V,.Bhiménna, learned starding counsel for the

bimanna

1,7 X

e applicant

respondents,

c.g
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gnd Mr.V.Suryeanarayana Sastry for Mr,J,Prabhakar, learned

couhsel for k-5,

24 The applicant is a News Presenter in Doordarshan,
Hyderabad in the scale of pay of ks,650-1200 (s,2000-3500).
It is stated that he joined in the same scale in the year

1978 i.e, 23.,8,78. He Was not given any promption even

(D

though 20 years had elapsed, The applicant filed QA /776/93

on the file of this Bench which was disposed of on 19,7.95

with the following directions -

"E-1 has to take decision by 31,1.1996 in regard
to the creation of posts in Grade I in the pay
scale of Rs,3000-4500 for News Presenters in
Doordarsﬁan, and if there is going to be delajy

in formulation of the Recruitment Rules for the

said posts, executive instructions have to be|given
Ain regard to the various corditions for promotions
to Grade I, If the decision is not going to e
taken in regard to the above by 31,1,1996, then

the instructions in regard to the determination

of number of posts in Gr,I for Announcers in AIR
have to be treated as instructions in regard to

determination of number of posts in Gr-I in the

News Presenters in Doordarshan, amd the promogpion
to the Gr,.I in News Presenter has to be considered
on the basis of the Recruitment Rules for promotion
to Grade I for Announcers in the AIR by treatling
them as executive instructions-in regard to Gr.l

News Presenters in Doordarshan, and- the said

promotions have to be given with effect from [1.2.1996.

The same have to be followed till & decision| is

going to be taken in regard to-number of posts in

Gr.I and Doordarshan and also formulation of
Recruitment Rules for the said post." l
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created a post of News Presenter in the scale:of pay

' The applicant submits that the respondents haye

of

Rs.1100-1600 {5, 3000-4500) as per the directions given in

the above referred OA and R.5 was promoted against that

post. She is younger in age and hence he will not ggt

promotion and he will e retained in the present post.

Thus he will retire from service even without one ppomotion

in his career, - The applicant relying on the judgement of

the Supreme Court reported in AIR 1962 SC 36 (G.M., Southern

Rajlway Vs,Ranga Chari), AR 1974 SC 259 (R.S,Deodhar Vs,

State of Maharashtra), AIR 1988 SC 1033 (Raghunath Hrasad

Singh Vs, Secretary, Home (Folice} Department, Government of

Bihar and others) and AIR 1989 SC 1972 (CSIR Vs, K.G

an :

Bhatta

and another) submits that/employee must get atleast one
. shetdr

promotion to higher scale during the pendency of/iﬁg}service

in any depéartment,

The applicant having joined the department

: _ "
in the year 1978 &5 to be given promotion and no prgmotion has

been offerred to him so far inspite of his 20 years

Thus the respondents have not carefully followed the

Z Hon'bla v ‘
N

given by tthSupreme Court in the above referred .

4, The. applicant hes also submits that apart fr¢

service,

directions

-
e S,

m adhering

to the recruitment rules/executive ifnstructions of AIR for

¢ News Prnodens

filling up the post of Grade-I in Doordarshan the re

should also take a decision in regard to the number

to be created

spordents

of posts

/in Grade-I in Doordarshan and also formulation of recruitment

ruleg for the said post as directed by this Tribunal

776/93.

in O.A,

Inspite of that so far no action has been taken
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to assesS the number of posts recuired in Grade-I and also

for preparing gecruitment rulegfor filling up the po

: not
Hence he submits that the department is/carrying out

_ OATT6[93
directions given by this Tribunal in News—Pzeasemkes,

L

eSpecially:in the category of News Presenter- Grade- I

5. This OA is filed to set aside the promotion o

D]
+
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Doordarshan

rderxr

dated 30,10,96 issued by R-1 promoting R-5 to the newly

created poét of News Presenter Grade-I in the scale of pay

0f 85,300C0-4500 w,e,f, 1,2,96 by - decl

it as illegal, arbitrary and unconstitutional and fo
© dheclonatian,

consequential édrection that the applicant is entitdi

for promotion tc Gr-I with all consequentisl benefit

1.2.96 wheﬁ R-5 was promoted,

6o Repfies have been filed by R-5 as well as by
respondents, The respondents only state that a deci
been taken énly to create a post of Grade—i in the s
pay of m.3Q00—4506.&11 t@f.eligible candidates had "
considered for promotion to the said post and R-5 wa
to be most suitable and she was promoted against the
Gr-1. Hence the applicant cannot question the promot

of R-5, But & study of the reply of the official re

as to

aring
ra
led

s w.,e,f,

official
sion has
cale of

Deen

s found

post of
ion

spondents

: (2
does not indicate/how they fulfill the ether directionggiven

AL
1
in the OA.776/934¢0 take a decision in regard to the

of posts in Gr-I in Doordarshan and also formulation

S

nunber

of

*e3




recruitment rules for that post., The learned counsel for

the resgondents when questioned about the same submitﬁed that
the Pragara Bharathi Bill is being brought into Commission and
hence some decision will be taken at that time., The| inter-
linking of creating of Hews Presenter Gr-I in the schle of

pay of 25,3000-4500 with the formulation of Prasara Bharathi
Bill may not have any relevance, The respondents shpuld

ensure that some suitable deciSion‘is_taken in this gonnection
80 as to avoid stagnation in the cadre of News Presenhter
especially in the context of the applicant working ih the

lower post of s,2000-3500 for the last 20”years. It| is also
noted in tﬁis connection that thé applicant had not pbtained

any promotion after he joined in the post in the year 1978

i.e, for the last 20 years, The observatiéngmade in| the reported
- cases will equally apply in this case, Hence the reppondents
should consider the issﬁe of giving proper career opportunities
to_thé emplones}if they are stagnating in the same ¢grade for a
very long period, That will act as a catalytic agenﬁ in
improving tﬁe pérformancé of the employees of Doordarshan,

When there is lot of complaints in regard to the NeWs
Presentation by the News Presenters in Doordarshan, it is
essential that News Presenters are kept in a satisfied

condition tO deriwve best out of them,
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7. We) hope|that the respondents will respond to pur

observations and take necessary action in this connection.

8. The 0A !j_s disposed of, NO costs,

I L=

B,S, JAI-PERAMESHWAR )

/‘l@m‘oer (owdl,)

sd

T

{ R,RANGARAJTAN. )
Merber (Adm P}

Dated : 21st Septenber, 1998 4,/ )
%2 - ) <

( Dictated in Open Court)
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Copy to:

1.

2,
 Doerdarshan, Mandi Housa, New Dalhi.

3.

4.

5@‘
7 . .

8.

g .

YLKR

*t?.‘

The Daputy Sacratary to Covi, of India, Mln.af Information,
and Broadcasting, Neu Delhi,

The Director Gensral, Directarate General, Govt. of India,

The Directer, (BA), Min.ef Information and Broadcasting,

Govt, of India, New Delhi,

The Director, Deordarshan Kandra, Gevt, of Indza,
Ramanthapur, Hydmrabad.

Cne copy to Mr.V. Uenkatesmara fQa, Aduacata CAT,Hyderabad,
One cepy to Mr.V.Bhimanna, Addl.CGJC, ﬁT Hyderabad.
One copy te D. R(A),CAT Hydarabad. |

One duplicats copys M@:AT
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